RAJATHAN STATE POLLUTION CONTROL BOARD
4, Institutional Area, Jhalana Doongri Jaipur — 302004

(Ph.: 0141-2716814; E-mail- mines.rpcb@gmail.com )

F12(CC-141)RPCB/Legal/ | 552 Date:- 07~ } D3-{s022 _

Registrar,

National Green Tribunal

(Central Zone) Bhopal

I1I Floor, State Information Commissioner Building,
Area Hills, Bhopal-462011

Subject:- Joint committee report w.r.t. the Hon’ble NGT, Central Zone,
Bhopal oreder dated 01.11.2021 in matter of EA 07/2021
“Mukesh Sethi V/s SEIAA & Ors.”.

Reference:- Hon’ble NGT (CZ) order dated 01.11.2021.
Sir,

With reference to above subject matter, it is submitted that the
Hon’ble Tribunal by order dated 01.11.2021 has directed to submit
Joint Committee report by e-mail on ngtczbbho-mp@gov.in .

In compliance to directions passed by the Tribunal, the Joint
Committee report is being submitted with this letter for kind perusal
of the Hon’ble Tribunal.

Encl. As above

Yours Sincerely

(K.C. Gupta)
Group Incharge (Mines)
RSPCB, Jaipur



JOINT COMMITTEE REPORT

IN

Execution Application No 07/2021, in appeal no 02/2019

Mukesh Sethi

VS

SEIAA & Ors.

Committee members:-

1. Sh K C Gupta, Group In charge (Mines), RSPCB, Jaipur
2. Sh Rajneesh Jain, Member Secretary SEAC.
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Joint Committee report

Hon’ble National Green Tribunal in execution application no 07/2021 in Appeal
No. 02/2019 vide its order dated 1.11.2021directed:

Before proceeding further we are of the view to call a report on the matter in issue
in present Execution application from a Joint Committee consisting of
* One representative of Rajasthan State Environment Impact Assessment
Authorities

® One representative of Rajasthan State Pollution Control Board
Annexure-].

In compliance of the order dated 01/11/2011, Sh K C Gupta, Group In charge
(Mines), RSPCB  and Sh Rajneesh Jain, Member Secretary SEAC- Rajasthan were
nominated on behalf of Rajasthan State Pollution Control Board (RSPCB) and State
Environment Impact Assessment Authority (SEIAA) (Annexure-II), respectively
The committee members conducted a meeting on 22.12.2021. During the meeting the
back ground of the case was discussed which is summarized as below:

1. Back Ground

e The Project proponent Smt Anoop Devi Sethi W/O Late Shri B.L.Sethi, had
applied for EC to SEIAA for Quartz, Feldspar & Mica Mining project, M.L
No-01/96, Area-4.59 Ha, Production Capacity-91,000 TPA, Near Village-
Ramsar, Tehsil-Nasirabad, Dist-Ajmer.The proposal was forwarded to State
Expert Appraisal Committee (SEAC) for appraisal.

e The SEAC, Rajasthan in its 118™ meeting held on 06.05.2016, considered
the project and after detailed deliberations resolved to recommend to SEIAA
for Grant of EC.

e The SEIAA took up the proposal for grant EC in its 232™ meeting and
granted EC to the project. The EC was issued by Member Secretary, SEIAA,
vide letter dated 24.05.2016.

e Thereafter, Shri Mahavir Chand Jain, S/o Late Sh Bhanwari Lal Sethi
submitted an application dated 09.02.2017, for transfer of this EC in his
name because of demise of Smt. Anoop Devi Sethi. The application for
transfer of EC was considered in the 300" meeting of SEIAA dated
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11.05.2017, and EC was transferred to Shri Mahavir Chand Jain vide letter
dated 31.05.2017. Because of death of the Shri Mahaveer Chand Jain, the
lease was transferred to Smt Kanta Devi on 07.03.2018, who gave a power
of attorney to her son Shri Mukesh Sethi.

SEIAA received a complaint from DCF, Ajmer stating that mine lease area
falls within breeding area of Godawan (Great Indian Bustard) and Kharmor
(Lesser florican). The species fall under critically Endangered and
Endangered category respectively. Consequently SEIAA issued a show
cause notice to the project proponents for intended cancellation of EC vide
letter dated 14.12.2017.

The EC dated 24.05.2016, was cancelled by the SEIAA vide letter dated
06.12.2018.

Aggrieved with the cancellation order dated 06.12.2018 Shri Mukesh Sethi
approached Hon’ble NGT by way of Appeal no 2/2019. The learned NGT
vide order dated 24.09.2019, set aside the cancellation order dated
06.12.2018 of SEIAA. The orders of Hon’ble NGT dated 24.09.2019 is
reproduced as below.

w [t is the undisputed fact that the total area of 43 villages of Sokhliya is
more than 526.81 Km2 and out of which only 102.41 Km2 of
sivayachak land and 57.47 Km2 of Charagah land needs to be kept for
conservation of Lesser florican. In the absence of any notification for
protection of GIB or Lesser Florican or demarcation of such area on
ground, the mining lease area of 4.9414 Hectare of mining lease of
05/96 near village Sanod can not be said to be falling within the
conservation area of GIB or Lessor Florican. We, therefore, set aside
the order dated 06.12.2018 issued by SEIAA, Rajasthan to the appellant
for cancelling the Environmental Clearance dated 07.04.16.

®» The principal Secretary, Department of Forest & Environment and
Chief Wildlife Warden of the State of Rajasthan are directed to identify
area required for conservation for Godawan(GIB)/Kharmor(Lesser
Florican) on emergent basis and notify the same as Godawan/
Kharmor conservation area or birds Sanctuary as deemed appropriate
within a period of six months (6) from hence.

® In the event, the mining lease area of the applicant is found to be
falling within the Lessor Florican/GIB conservation area after same is
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notified, the SEIAA Rajasthan and State Respondents will be free to
restrain his mining in accordance with the EIA Notification 2006.
(Annexure I11)

2. Field Visit

The committee members visited the area on 29.1.2022. Following official were
also present during the field visit

A. Shri Jitendra Singh Rathore, Regional Forest Officer, Department of Forest,
Government of Rajasthan, Nasirabad, District-Ajmer.

B. Shri Rajendra Singh Rathore, Forester, Office Sokhliya, Department of
Forest, Government of Rajasthan, Nasirabad, District-Ajmer.

C. Shri Raghuveer Singh, Forman, Office of Assistant Mining Engineer,
Department of Mines and Geology, Sawar

D. Shri Shivon, Mines Forman, Office of Mining Engineer, Department of
Mines and Geology, Ajmer

E. Sh Hitesh, Scientific Officer, Regional Office, Rajasthan State Pollution
Control Board, Kishangarh

Besides above, Shri Mukesh Sethi (applicant) and Shri Sunil Kumar Jain were also
present during the field visit

During the field visit, the discussions were also held with the stakeholders present
there. Following facts emerged:

e The Mine of Shri Mukesh Sethi was non operative during the field visit.

e The lessee had carried out mining earlier. The pit depth is about 70-80 feet.
The committee also observed that the pit is having accumulated water.

e The representatives of Mining Department informed that the department had
sanctioned 51 leases in the proposed conservation reserve area and nearby.

e Lesser Florican is an endangered species, according to [IUCN Red List 2011.
It is included as one of the priority species for recovery, by the Ministry of
Environment, Forest and Climate Change (MoEF&CC) in 2009, under the
scheme of Integrated Development of Wildlife Habitats.
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The representative of Forest Department informed that a study was carried
out by Forest Department through Bombay Natural History Society (BNHS)
for survey of the Lesser Florican in the Shokaliya area, with focus on
conservation. The report is available online (https://www.bnhs.org/public
/pdf_documents/LF-report-final.pdf).

As per the survey report the bird species were found across five states:
Rajasthan, Madhya Pradesh, Gujarat, Maharashtra and Andhra Pradesh. The
Shokaliya landscape of Rajasthan (Nasirabad, Bhinai, Tantoti, Kekri, Sarwar
tehsils in Ajmer district; Malpura tehsil of Tonk district; Gulabpura and
Shahpura tehsils of Bhilwara district) emerged as the strongholds of the
species.

Chief Conservator of Forest, Ajmer vide letter dated 09.12.2020 had sent
proposal to the Principal Chief Conservator of Forest and Chief Wild Life
Warden for notification of Khamnor Conservation Reserve. According to the
letter dated 09.12.2020 the proposed area is approx 931.007 Ha., consisting
of four forest blocks, namely Beed Arvad having area 271.13 Ha., and Beed
Goyala having Area- 381.20 Ha., and Beed Brij Mohan Das Shivsingh
Khiria having Area-37.23 Ha., Beed Athun Vajeer Khan having Area-
241.447 Ha. Letter and other relevant documents provided by forest
Department are annexed as annexure [V.

. Additional Information

Conservator Forest, Wild Life, Jaipur, vide its letter dated 03.02.2022 has
informed that the proposal of issuance of notification is still in process, in
want of supplementary information, such as marking of area proposed for
conservation reserve on GT Sheet, document regarding public consultation
with local habitants, from CCF, Ajmer (Annexure V)

As per the information provided by the AME Sawar and ME, Ajmer of
Department of Mines, 51 mines have been sanctioned in the area and out of
these 19 mines have been accorded EC. Further, it is also informed by
Department of Mines that rests of the mines are non-operative/non-active
(Annexure VI).

As per information provided by RSPCB, out of 19 mines wherein EC has
been granted 18 numbers of mines are having valid consent to operate and
application for consent to operate of 01 mine is pending (Annexure VII).
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e The SEIAA vide its letter dated 07.02.2022 has informed the appellant that
the EC granted by SEIAA dated 07.4.2016 has been revived in compliance
to the order of Hon’ble NGT dated 24.09.2019 in the matter of Appeal No
02/2019 (CZ) Mukesh Sethi Vs SEIAA and Ors (Annexure VIII).

4. Compliance Status:

A. The Hon’ble NGT, vide its order dated 24.9.2019, has set aside the order
of SEIAA dated 06.12.2018, cancelling the Environment Clearance dated
24.5.2016 granted to mine and in compliance the SEIAA vide its letter
dated 07.02.2022, has informed the appellant that the EC granted by
SEIAA dated 07.4.2016 has been revived.

B. In the matter of identification and notification of area required for
conservation for Godawan (GIB)/Kharmor (Lesser Florican) on emergent
basis, the CCF Ajmer, vide his letter dated 09.12.2020 had sent the
proposal to Principal Chief Conservator of Forest and Chief Wild Life
Warden for notification. Conservator Forest, Wild Life, Jaipur, vide its
letter dated 03.02.2022, has communicated that additional information
(such as marking of area proposed for conservation reserve on GT Sheet,
document regarding public consultation with local habitants) has been
sought from CCF, Ajmer.

C. The Sonkhliya Conservation Reserve has not been notified till date.

s

(K C Gupta) (Rajneesh Jain)
Group In charge (Mines), RSPCB Member Secretary SEAC
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Latitude: 26.243158
.Longitude: 74.84165
"Elevation: 410.05+4 m

Accuracy: 3.0m

Azimuth: 201° (S)

Pitch; -27.2° (4.8°)

Time: 29-01-2022 11:40

Latitude: 26.243229 S
Longitude: 74.841592 e
Elevation: 409.65+4 m s
Accuracy: 3.0m

Azimuth: 169° (S)

“Pitch: -17.3° (-0.7°)

Time: 29-01-2022 11:40
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atitude: 26.243
‘Longitude: 74.841581
-Elevation: 408.05+4 m
-Accuracy:3.2m
“Azimuth: 165° (S)
‘Pitch: -13.0° (4.6°)

Time: 29-01-2022 11:40

‘Latitude: 26.243164
‘Longitude: 74.841842
“Elevation: 410.65+4 m
SAccuracy: 4.0 m

‘Azimuth: 168° (S)
-Pitch: -21.5° (-3.6°)

Time: 29-01-202211:44 = ..
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Item No.02
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Execution Application No.07/2021(CZ)
in
al 019
Mukesh Sethi Applicant (s)
Versus
Rajasthan SEIAA & Ors. Respondent(s) 2l

Date of hearing: 01.11.2021

CORAM: ioxmnmmsmmmm
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Appiicantis}: Mr. Sanjay Upadhaya, Adv
For Respondentisj: Sooe
ORDER

1. This Execution Application has been fled for implementation of the order
4 31102019 pessed in Appeal No 02/2019 titled as Mukesh Sethi
mwmmmmmmwom & Ors.
&mmmnmoﬂbewewto call a report on the matter

- iseue, @ sresent Execution Application, from a Joint Committee
:mga- ;

&  Obe representative of Rajasthan State Environment Impact

. Assesgment Authorities.
f#  Omne Representative of Rajasthan State Pollution Control Board.

The State PCB would be the nodal agency for coordination and logistic

support.
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Issue notice to the respondents. Returnable within four weeks.

Applicant is directed to take necessary steps for service to the

respondents by both ways and also on available email.

Respondents are directed to submit their reply within six weeks through
e-filing portal, preferably in the form of searchable PDF/ OCR Support

PDF and not in the form of Image PDF.

. Applicant is directed to supply the required documents and copy of the

application to the committee and respondents within a week and after
compliance of service, the applicant has to submit an affidavit that the
notice and copy of the Execution Application have been served on the

committee and respondents.

6. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/QCR

Support PDF and not in the form of Image PDF.

List it on 11tk January, 2022.

Sheo Kumar Singh, JM

Arun Kumar Verma, EM

8t November, 2021
E.A. No. 07/2021 (C2)

K
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Arvexvre 1

State Level Environment Impact Assessment Authority, Rajasthan
Room No. 11, Aravalli Bhawan, Jhalana Institutional Arca, Jaipur

I:-mail : seiaaseiaa2018@gmail.com
F8 (Court Cases VSEIAA/Env./202] Dated:

’ Yot |
l()- N . ot ‘,
Member Sccretary.
Rajasthan State Pollution Control Board,

Jhalana Institutional Area,
Taipur

Sub:- Copy of order in Execution Application No. 07/2021 (CZ) titled as Mukesh Sethi
V/s Rajasthan SEIAA & Ors.

Ref:  Registrar. NGT. Central Zone Bench, Bhopal letter D.No./F.S./2021/241 dated

9.11.2021

Sir.

With reference to above cited subject and letter a copy of order dated 01.11.2021 (copy
enclosed) passed by Honble Bench in Execution Application No. 07/2021 (CZ) titled as Mukesh

;Q Sethi v/s Rajasthan SEIAA & Ors. is received which is addressed to you also.
. As per the above mentioned order a report is called from a Jeint Committee comprising
of (i) one representative of Rajasthan SEIAA (ii) one representative of RSPCB. Member

Secretary. SEAC is nominated as representative of Rajasthan SEIAA in this committee,

Encl:- As above.

(P.K. Upadhyay)
Secretary, Environment &
Member Secretary, SEIAA

F84Court Cases )/SEIAA/Env./2021 ‘ Dz{ted:
‘opy forwarded to Member Secretary, SEAC alongwith copy of NGT order dated 01.11.2021

for necessary action. )
\—\.

-~

Secretary, Environment &
Member Secretary, SEIAA

?Qﬂz&éﬁ Ve 6&{
o] Yyt Yt

A\l
) -
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s RISTRIT wf‘”qu fAazor  wuew

e
3 ST =  RAJASTHAN STATE POLLUTION CONTROL BOARD

W 4, Institutional Area, Jhalana Doongri, Jaipur
\‘V Phone: 5101871, 5101872, EAPBX: 5159600, 5'?159-699
No. F.10 (402) RPCB/Legal/NGT2021/ [626 Date: ©O2f(2{2p2/
GIC (Mines), :

Rajasthan State Pollution Control Board,
Jaipur.

Sub: - Hon’ble National Green Tribunal order dated 01.11.2021 in Execution Application no. 07/2021 in
Appeal no. 02/2019, I\\dﬁl_(gSh Sethi Vs SEIAA & Others.

Sir,
With reference to above subject matter, it is to inform that the Hon’ble NGT by orders dated
01.11.2021 directed inert-alia as follow:-

«J. This Execution Application has been filed for implementation of the order. drd. 31.10.2019
passed in Appeal No. 02/2019 titled as Mukesh Sethi vs. Rajasthan State Environment Impact
Assessment Authorities & Ors. Before proceeding further we are of the view to call a report on the
matter in issue, in present Execution Application, from a Joint Committee consisting of:- (i) One
representative of Rajasthan State Environment Impact Assessment Authorities. (ii) One
Represeritative of Rajasthan State Pollution Control Board.

The State PCB would be the nodal agency for coordination and logistic support.”

You are hereby nominated as member of the committee and also appointed as Nodai Officer on
behalf of RSPCB with the direction to ensure compliance of Hon'ble NGT order dated 01.11.2021. The
Hon’ble NGT order dated 01.11.2021 is enclosed with this letter for ready reference.

Enclosed-As above
Yours sincefely,

-

(Anand M&han)
Member Secretary
Copy to following for information and necessary action:- .
. Secretary, Department of Environment, Government of Rajasthan and Member Secretary, SETAA.
2. Member Secretary, SEAC, Jaipur, Rajasthan. : ,
24 _3&.,.
Member Secretary

o .&
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16 ANNEXURE- A2

BEFORE THE NATIONAL GREEN TRIBUNAL -
PRINCIPAL BENCH ;
NEW DELHI

Sedrdedeirideiried

Appeal No. 01/2019 (CZ)

IN THE MATTER OF:

Sunil Kumar Jain

8/0 Late Shree Shanti Lal Jain

R/o 813, Bihariji Road, Nasirabad

District = Ajmer - s Appellant

Versus

State Ltvul Environment Impact
Assessment Authority (SEIAA), Rajasthan
Through Member Secretary

Room No. 5221, Main Building
Government Secretariat

Jaipur -~ 302005, Rajasthan

Union of India

Through Secretary

Ministry of Environment & Forest, Government of India
Indira Prayavaran Bhawan

JorBagh Rotd, New Delhi - 11003

Principal Secretary Deptrtment o!‘)ﬂnea and Geology
Government of

Secretariat, Jaipur - 302001

Rajasthan

Principal Secretary, Department of Environment
Government of Rajasthan

Secretariat, Jaipur - 302001

Rajasthan

AWnex vre -
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Chief Wildlife Warden
C Scheme, Ashok Nagar, Jaipur
Rajasthan - 302001

Rajasthan Pollution Control Board
Through Member Secretary

4, Jhalana Institutional Area
Jhalana Doongri, Jaipur - 302004
Rajasthan

Deputy Conservator of Forest

246 /b, Jaipur Road, Domes Compound

Bank Colony, Ajmer

Rajasthan 305001 ...Respondents

COUNSEL FOR APPELLANT:
Mr. Sanjay Upadhyay, Advocate

COUNSEL FOR RESPONDENTS:

Mr. Om Shankar Shrivastava, Advocate

Mr. Rohit Sharma, Advocate for Mr. Sandeep Singh, Advocate
Mr. Arvind Soni, Advocate with Mr. Rajeev Pareek, MS SEAC,
Rajasthan

JUDGEMENT
PRESENT:

Hon’bleMr. Justice Raghuvendra S. Rathore(Judicial Member)
Hon’ble Dr.Satyawan Singh Garbyal (Expert Member)

Reserved on: 17 September, 2019
Pronounced on: 24" September, 2019

1.Whether the judgment is allowed to be published on the net?
2. Whether the judgment is allowed to be published in the NGT
Reporter?



31

Dr. S.S. GARBYAL, (EXPERT MEMBER)

This appeal has been filed by Shri Sunil Kumar Jain proprietor
of Jayshree Minerals, Bhihariji Road, Nasirabad, District
Ajmer, State of Rajasthan, being aggrieved by the letter dated
06.12.2018 issued by State Level Environment Impact
Assessment Authority (SEIAA), Rajasthan cancelling the
Envirogg;gmal Clearance dated 07.04.2016 granted to the
appellant for Sanod Quartz, Feldspar and Mica Mining Project
ofML No. 05/96, Area 4.9414 Hectare, near Village — Sanod,
Tehs11 —EvN.asirabad,l District — Ajmer, Rajasthan. It has been
stated in the impugned letter that the appellant had given an
incorrect information to SEIAA, Rajasthan in Form - 1 by not
disclqg%gg,me fact that the mine area falls within breeding area
of God;nan (Great Indian Bustard (GIB)) énd Kharmor (Lesser

Florican).

It is the‘ cé.se ofuf,he appéllant that SEIAA, Rajasthan has
issued th\e} impugngd letter dated 06.12.2Q18 without verifying
the facté; belatedly, in the absence of any physical
demarcation of habitat of the above species and total non-
application of mind. It has been submitted that Respondent
No. 1 (SEIAA, Rajasthan) has failed to consider the fact that

appellant had got the Environment Impact Assessment (EIA)
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\®
Report prepared by NABET, an accredited consultant for
preparation of the Form - 1 and completely disregarded the
fact that the mining lease of the appellant was sanctioned in
the year 1977 and since then there had been no intimation
letter from the Forest Department of Rajasthan that the mining
area falls near to the breeding area of and Kharmor. Appellant
has further stated that respondent no. 1 has failed to take into
consideration. the fact that the appellant had got the mining
lease renewéd from time to time and that D_(:_pﬁ_ty Conservator
of F‘orest (DCF), Ajmer had categorically menuoned 1n his letter
dated 27 06.2016 and 10.02.2017 that from 2014 onwards
there had been no records of presence of Godawan and
Kharmor in the area where the appellant is conducting mining
operations, It is further being submitted that the mine area of
the appellant is about 28 kms from the Villagep._S,okhalia, which
is alleged to be the breeding ground of the Godawan and
Kharmor. Therefore, the appellant had submitted that the
impugned order is not only without merits from environmental
standards point but also infringes on the right to liveliholod of

the appellant. Therefore, the appellant has prayed as under:

“A. Set aside impugned letter dated 06.12.2018
_ issued by Respondent No. 1 SEIAA,

Rajasthan
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B. Pass any other such order/ orders as this
Hon’ble Tribunal may deem fit and proper in

the facts and circumstances of this case.”

The impugned order dated 06.12.2018 (Annexure A-1) for
cancelling the Environmental Clearance granted to M/s Jai
Shree Minerals proprietor of Shri Sunil Kumar Jain for mining
of Sanod Quartz, Feldspar and Mica Mining Project of M.L. No.
05/96, Area 4.9414 Hectare, near Village - Sanod, Tehsil -
Nsuabéd, .}jistrict - Ajmer, Rajasthan is primarily based on
corgglaxiﬁt received by SEIAA, Rajasthan from DCF, Ajmer
statmg .;'that mine area falls within the breeding area of
Godawan ‘and Kharmor which  falls undér Critically
Endangered and Endangered category respectively. It has also
been stated in the letter that the appellant was under a legal
obligag;g‘;fi to bring to the notice of SEIAA, Rajasthan that the
mine é.rea falls within a breeding area of Godawan and
Kharmor which falls under the Critically Endangered and
Endange;ed category respeptively. It has further been stated
that the ié‘royvisions of the Environmenf Impact Assessment

(EIA) Notification dated 14.09.2006, made under The

Environment (Protection) Act, 1986, provides that:

«“Deliberate concealment and /or submission of
false or misleading information or data which is
material to screening of scoping or appraisal or
decision on the application shall make the

application liable for rejection and cancellation of



4.

21

AR

prior environmental clearance granted on that

basis.”

\2

The appellant was also heard in person by SEIAA, Rajasthan

on 26.11.2018.

under :

.1t is the responsibility of the Project Proponent
to conduct survey of the area within 10 kms from
the project site and submit factual report to the
Authority. The SEIAA however, upon conszderlng
your reply regarding non-existence of Goda,wan

"and Lesser Florican in the area, a.sked the Dtstnct

Forest Ojﬁcer to appeal before the' Authoaty on
29.11.2018 along with record for. providing
factual status regarding presence of the bir:olsi’u in
question in the area. Shri. Ajay Chitto_ra,_ District

' Forest Office, Ajmer informed the Authority that

" Lesser Florican is regularly found in the

Sokhaliya Protected Area that amongst other
villages include village Sanod. He further
informed that the Wild Life Institute of India has

confirmed the presence of Lesser Florican in the

_said region. Shri Ajay Ch,ittorg-u.;_;"‘nfonned the
Authority that 'Additional Ch.i.ef'a Conservator
- Forest and Chief Wild Warden, Rajasthan, Jaipur
‘has récommended closure of mining in the area

“with immediate effect. Shri Chittora pointed out

that the Ministry of Environment and Forests in
its guidelines for Lesser Florican recovery
Programme has stated that the bird has been
given the highest degree of protection under
Schedule 1 of the Wild Life Protection Act, 1972

and its numbers has gone down drastically

It has been stated in the impugned order as
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necessitating its declaration as an endangered
species in IUCN Red list 2011. The report also
states that the bird is also included as a priority
species for recovery in the Integrated
Development of Wild Life Habitats.”

Invoking the provisions of Para-8 (vi) of the Environment
Impact Assessment (EIA) Notiﬁcation, 2006, providing for
rejection and cancellativon‘of prior Environmental Clearance
obtaineﬂgl_ o‘r"i'\"the grou'n‘d“ of deliberate 'concealment and/or
subrmssion of false or misleading information, the
Envifonmental Clearance granted to the appellant was
cé,ncelled.

I£ ?'is pertinent to mention that Environmental‘ Clearance for
Sandd Quartz, Feldspar and Mica Mining Project of M.L. No.
5/96, " Areai4:9414" Hectare  in | Villagés Sanod, Tehsil -
Nsirabad, District ~ Ajmer, Rajasthan with a production
capacity of 19580 TPA (Tonnes Per Annum) was granted on 7%
April, 2016 subject to strict compliance of 24 specific and 19

general conditions laid down by SEIAA, Rajasthan.

On 01.09.2017, the DCF, Ajmer who is a.lso Member of DEIA

had written to the Chairman, SEIAA (Rajasthan) as under:

«  .JwEAg ¢ fe aeferr e e ud ereER o
Uéﬁ THER FT US4 & %/Tﬂgﬁ:{ Critically endangered Td
WEndangered categoryﬁ 3T % TER ueht gfEor yrRa |
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o S & T w2, e A e
WHR R ReRr Ry &7 miva fear gon o1, smaA/
AR Ay &3 & 43 o9 TG BT P 52683 af fA.
&3 1l 8 o TMsian/ WRER Ul W 8. TiisTa/ WRER
U&lt B WERTTG FY ¥ FA 43 0@ TG H Wipfaw mar
T 1. UIplae 3 | Iebg Yy 9 HiN aftifed 8 W

I IS TEl § G U Wigd HR & HRU @FF 7
& Py I @ Sufa el &1 goH A8 8 @
TP sden # R fivmae g8 8. 9¥ 1994 ® Tie@w &t

Fol 62 M, T Uz Wigd g1 W I &7 H e fau
WM ¥ MEET B dEn PRa IReR a¥ 2015 dF @M
T @ W R Sw & d w AR @ e T 9Pw
fRufty fawe 9 fRiama & =i R

qiHE H I9a &9 # PR e del WRAR(esser
Florican) &1 WS & g /fraaT WReur &3 Wt offa siaxas
R /MOEF B site Specific XU @mmfa Tow) # + Irafern #
urEftT @t 89 far o sifdd B/
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8. This matter was discussed in the meeting of SEIAA, Rajasthan
on 29.11.2018 held in the Chamber of the Chairman at Jaipur.

The Minutes-of the Meeting recorded are as under :



24

“

Minutes of the Meeting

A Meeting of the State Level Environment Impact
Assessment Authority was held on 29.11.2018 at 3.00 p.m in
the Chamber of Chairman, SEIAA, at Aravali Bhaawan,
Jhalna Doongri, Jaipur. District forest Officer, Ajmer, Shri
Ajay Chittora was present during the meeting as per the
decision taken in the 4.3d Méeting and communicated to him
in writing vide letter dated 27/28.11.2018. Following cases

as per agenda were considered in the meeting:

File No. 4046. Complaint received. from DCF
Ajmer. Environmental Clearance of Sanod Quartz,
| Feldspar & Mica Mine (ML-05/96) over an area. of
4.94 14 ha. M/s Jai Shree Minerals

‘Prop. Shri Sunil Kumar Jain

S/0 Shri Shanti Lal Jain

Shri Bihariji Road, Nasirabad & Distt Ajmer.

| File No. 2196. Complaint received from DCF
Ajmer. Environmental Clearance of Quartz,
| Feldspar & Mica Mine, ML No. 10/96, area 4.59
Ha Near Village Ramsar, The Nasirabad, Distt.
Ajmer Shri Mukesh Sethi, S/O Late Shri Mahaveer
Chand Jain, 75, Ashok Marg, Ajmer, Rajasthan.

The above two cases were discussed in detail, the
Authority found that the reply submitted by both the project
proponents does not explam as to why material information
regardmg existence of areas which are zmportant or sensitive
for ecological reason—Wetlands watercourse or other water
bodies, biospheres, mountains, forest, as qL§o the areas which
are used by protected, important, or sensitive species of flora
and fauna for breeding, nesting, foraging, overwintering,
migration was not gathered and provided. Under the
provisions of the EIA notification, it is the responsibility of the
Project Proponent to conduct biodiversity study of the area
within 10 Kms from the project site and submit factual report
to the Authority. The District Forest Officer, Ajmer Shri. Ajay
Chittora appeared before the Authority along with record and

o
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provided factual status regarding present of the birds in
question in the area. Shri. Ajay Chittora, District Forest
Officer, Ajmer, informed the Authority that lesser Florican is
regularly found in the Sokhaliya Protected Area that amongst
other villages include village Ramsar and Sanod. He further
informed that the Wild Life Institute of India has confirmed the
presence of Lesser Florican in the above said region. Shri
Ajay Chittora further informed that Authority that Additional
Chief Conservator Forest and Chief Wild Warden, Rajasthan,
Jaipur has recommended closure of mining in the area with
immediate effect Shri. Chittora pointed out that the Ministry
of Envtronment and Forest in its guidelines for Lesser Florican
recovery Programme has stated that the bird has been given
the highest degree of protection under Schedule 1 of the Wild
Life Protecaon Act, 1972 and its numbers has gone down
 drastically necessitating its declaration as-an endangered
species in [UCN Red List 2011. The report also states that the
bird is also included as a priority species for recovery in the
; Integrated Development of Wild Life Habitats.-

The Authority, in view of the provisions para 8(vi) of the
Environment Impact Assessment Notification providing for
rejection and cancellation of prior EC, obtained on the basis of
delibereate concealment and or submission of false or
misleading information, taking into consideration the complete
record of the case, oral and written submissions, made by both
the pro_]ect proponents and the mformatzon provided by
District Forest Officer, Ajmer regarding existence of Lesser
Florican in the area, opined that mining activity in the area
will interfere in the life activities of the Lesser Florican and
may thus endanger its existence and therefore decided to
cancel the Environmental Clearance issued earlier in both the

cases.”

10
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The DCF, Ajmer in his reply filed on behalf of Respondent
No. 4- Principal Secretary, Department of Environment,
Respondent no. 5- Chief Wildlife Warden, Government of
Rajasthan ahd Respondent no. 7- Deputy Conservator of
Forest, Ajmer has stated that the contention that DCF, Ajmer
had categorically mentioned 1n his letter dated 27.06.2016 and
10.02.2017 that from 2014 onwards there has been no records
of presence of Godawan and Kharmor in the area is incorrect.

The su@fnissiqn of the DCF, Ajmer is reproduced as below:

[

Takmg the garb of letters dated 27.06,2016 and
% 10%2 2017 issued by the Forest Department and stating that
. no Lesser Florican and Great Indian Bustard has been seen
i;f‘,lismce the year 2014, is incorrect. The Forest Department

carnes out-a survey of calculating the animals ie., Wildlife

Eé‘fi'ﬁiation once a Year. Moreover, the Lesser Florican is a

migratory bird which comes to Shokliya area during its

breeding seasons between July to November. The

Department has never carried out the survey of calculating the

number of Lesser Florican during this period. The number of

Lesser Florican existing has been described in the report —

Ecology and Management of grass-level habitats in India -

accordz:’rzé;to"which in the year 1999 — 4 Lesser Floricans were

seen, i;:z.r';héf«year 201:(.)'— 3 Lesser Floricans and in the year

2014 — 40 Lesser Floricdn‘,»:s. were existing. Copy of the report

is annexed herewith as Annexure R/7/1. On bare perusal of

the report, it is aptly clear that the Lesser Florican is existing
in the area in question. The area in question is preserved as
the habitat area (proticeted area) for State Bird — GIB and

District Bird — Lesser Florican. Both these species of bird are

on the verge of extinction and if the area is not conserved, the

species of these birds will extinct. Moreover, the Lesser

11



10.

11.

27

(9/

Florican has been declared as the District Bird of Ajmer in the
area to prevent its extinction and enlighten public at large
about its protection. The Ministry of Envrionemnt and Forest
in its guidelines for Lesser Florican recovery programme has
observed that mining is one of the major causes for extinction
of Lesser Florican and therefore no mining activity shall be
carried out in the area in question. Copy of the Guidelines for
the Lesser Florican Recovery Programme is annexed herewith
as Annexure R/ 7/2.”

It has been further stated that the breeding ground of Great
Indian Bustard (GIB) and Lesser Florican--"tig; spread over an
area of 526.8 sq kms and that as per the gQideli,nés issued by
the Ministry of Environment, Forests and jClim.at‘g Change
(MoEF & CC) Lesser Florican is specified in sche(iul; 1 of the
Wild Life Protection Act, 1972 and needs utmost protection.
Furthermore, in view of continuous declineT in 'thg number of
Lesser“Fl;;r‘ilcan, ICUN Red List 2011 specilﬁési Lesser Florican
as an endangered species. It has been specified as under:

...The survey of evaluating the number of GIB and Lesser
Florican is conducted once in a year and there is every
likelihood that on the date of survey the species were found.
Drawing the conclusion on basis of the letter dated
27.06.2016 that there is no spotting of GIB and Lesser
Florican in 2014, 2015 and 2016 would be unjust and

improper.

The assertion of the DCF, Ajmer is based on the report

“Ecology and Management of Grass-Level Habitats in India”

12
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prepared by ENVIS which is annexed with the reply on behalf
of Respondent nos. 4, 5 and 7. In the paper “Managing Indian
Grasslands for Multiple Functions: Action Imperatives”
authored by Shri G.S. Rawat and Shri B.S. Adhikari of Wildlife
Institute of India, Dehradun, annexed with the report, gives
the status of important grassland habitats in India used by
Lesser Florican. Under the head “Breeding Habitats” with

respect to Ajmer it has been mentioned as below:

“Ajmer: Ajmer district, Rajasthan, dominated by the mosaic of
agr;culture fields and grasslands is also well known for the
; lncans It was observed that this area holds largest

' .coqgr’_‘eg(ztion of breedmg floricans durmg the monsoon. The

‘{:*Le’éser Florican (Sypheotides indica) is still found during
‘v'.rnorpsc.x_m in small numbers. In 2013, nearly 1120 male
jloncans wére seen by the local staff (Rajender Singh
pe;qumZOl 3) in and around Sonkhaliya.

Most,of these areas are under- the cultivation with the
Kharif crops such as Jowar, Bajra (Millet). Black Gram,
Cotton, Soybean etc., and Rabi Crops such as Wheat, Gram,
Mustard and Barley in small irrigated areas with wells and
bore wells. The area is also dominated with Prosopis juliflora,
Cappaﬁ._’s decidua and Calotropis procera etc. Floricans use
these agriculture crops and adjoining grasslands to establish
their lek area. Though, they use crop fields for display and
for aging but they also seek the nearby grasslands as

sheltered during any kind of threats. ”

In the additional affidavit filed on behalf of Respondent no. 4, 5

and 7, it has been stated as below:

13
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“4. That, With respect to the Land Status of Sokhliya Area, it
is submitted that the total area of 43 villages of Sokhliya
area is 52681 hectare (526/81 Km?2) out of which
10241.06 Ha (102.41 Km2) is Sivayachak land and
5747.32 ha (57.47 Km?) is Charagah land which can be
declared either deemed Forest after demarcation in future
or can be allottedv to Forest Department for the

conservation of endangered bird, Lesser Florican.

5. That, with respect to the Estimation of population of
Lesser Florican, it is collectively done by BNHS, WII,
Dehradun and Forerst Department dunng monsson
season Le., in July-August. Since Lesser.Floncan is a
migratory bird which comes to Sokhliya”aféa for | breeding
from. July to October it is ‘the, respons;bzlzty of the
department to protect and conserve an endangergd bird
species. The esttmatzon of wildlife by waterhole. ‘method

" is done on Full Moon in the month of May for 24 hours.
Lesser Florican is not included because zt migrates only

: dunng monsoon season.

6. That, the Distance of Mines from Sokhliya Area. is 10 KM
and 3.5 KM in case of Appeal No. 01/2019 respectively.

7. That in the light of above facts, Lesser Florican, being on
verge of extinction is alarming and it should be protected

in ,s_ttuat_tory. :

13. As far as GIB is concerned, the DCF, Ajmer in his letter dated
27.06.2016 and in response to the RTI application dated
15.06.2016 written by Shri Radhavallabh Maheshwari, Ajmer
had informéd that no GIB had been seen in the area since

2014 till 2016. The DCF, Ajmer who had also appeared before

14
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us had further stated that even after 2016 no GIBs had beep-

seen in Sokhliya.

No record had been placed before us which shows that 102.41
Km2 of Sivayachak land and 57.47 Km? of Charagah land
which have been iden;‘tiﬁed for the conservation of Lesser
Florican, as stated in ihe additional reply filed on behalf of
Responden‘t‘,‘ 1N°S' 4, 5;:"a'h'd _7, has eithg,r_ been declared as
deemqg_;‘:{orest or protected forest or notified as Lesser
Florica#/ GIB conservation area or demarcated on the ground

as has béen clearly stated in the above reply as under:

g That, With respect to the Land Status of Sokhliya Area, it
is submztted that the total area of 43 vzllages of Sokhliya
area lS 52681 hectare (526/81 Km2) out of which
10241 06 Ha (102. 41 Km?) is Swayachak land and
5747 32 ha (57. 47 Km3) is Charagah land which can be

declared either deemed Forest after demarcation in

future or can be allotted to Forest Department for
the conservation of endangered bird, Lesser

Flog’igan. 2

The 1eamed Counsel appearmg on behalf of Respondent Nos.
4, 5 and 7 has adrmtted that no such land has either been
notified or demarcated on the ground for conservation of
Lesser Florican/GIB. It has now been stated that the distance
of mine of the appellant is 10 KM. In such view of the matter,

it cannot be stated with certainty that the mining lease area of

15
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the appellant falls within the breeding area of the Great Indian

Bustard and Lesser Florican.

In view of the document placed on record and submissions

made above, we direct as follows:

a) It is the undisputed fact that the total area of 43
villages of Sokhliya is more than 526.81 KM? and out of
Wthh only 102,41 Km?2of Swayacha}( land and 57.47

& _KM2 of Charagah land needs to be kept for nservation

of Lesser Florican. In the absence of an}:'“nouﬁcatlon
for protection of GIB or Lesser Floncgn or demarcatlon
of such area on ground, the mining lease area,of 4.9414
Hectare of mining lease of 05/96 neis‘.r""Villége-Sanod
lcannot be:said to be falling within the conservatmn area
of GIB or Lessor Florican. We, therefore set aside the
order dated 06.12.2018 issued by SEIAA, Rajasthan to
the appellant for cancelling the Environmental

Clearance dated 07.04.2016.

b) The‘;' Principal Secretary, Depar_trﬁent of Forest &
Environment and Chief Wildlife Warden of the State of
Rajasthan are directed to identify area required for the
conservation for Godawan (GIB) / Kharmor (Lesser

Florican) on emergent basis and notify the same as

16




Godawan / Kharmor conservation area or Birg=/

Sanctuary as deemed appropriate within a period of Six

(6) months from hence.

c) In the event, the mining lease area of the appellant is
found to be falling within the Lessor Florican/GIB
conservation area after same is notified, the SEIAA,
Rajasthan and State Respondents will be free to restrain
h1s mining in accordance with the EIA Notification,

~ 2006.

17. Wi't,t_x_‘i;-.thé above direction, this appeal stands disposed of with

no order as to costs.

P L L L R L R L AR A b

Raghuvendra S. Rathore, JM

Dr. Satyawan Singh Garbyal, EM

Dated: 24.09.2019
Place : New Delhi

-TRUE COPY-
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FHIE: Th 8(240)RF / Faeig /2021 / oy 1% 92 02. 2025
e,

Member Secretary,
Rajasthan State Pollution Control Board
Jaipur.

fowa:—Hon’ble National Green Tribunal Order dated 01.11.2021 in
execution Application No. 07 /2021 Mukesh Sethi Vs Rajasthan
SEIAA & Ors in Appeal No. 02/2019 (Cz).
e~ AP @1 93 SHIG 1537 fRAi® 02.02.2022
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T —information regarding detailed of the mines in the Kharmor/Tehsil Area.
T —3I®T THF RPCB/RO/KSG/AjmM-25/2780 fRAT® 27.012022 3 o9 ¥\
it
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$.NO. |Lease No.| Lessee Name Mineral Area \:;:e Yehsil | District| ECStatus c‘s:::
1 {75/2002 m‘:::d ;‘:"m 450 :'::‘“'“" Sarwar |Ajmer 030«:::015 Inactive
2 |a8/2007 |saisenedra Marble lmspar,mnm a00lBawari  |sarwar |Ajmer mf:;m o | Active
3 |321/2004 |Rekha Marotiva m"m 49997 |Kesarpura [Sarwar |Ajmer | &T&?ﬁs Inactive
4 |549/2005 lal Sen Felspar,Quartz 4.50|Kesarpura |Sarwar &Nrur mmm Inactive
s |3/2005 |sumer chand sethi ::"'m 48003|sarana  [Sarwar |Ajmer 19?:3;01 o | Active
6 |24/1999 ::;:;"“i““d J‘::"M 4965|Piproti  [Sarwar |Ajmer 052;';1 o | Active
7 |3/2020 [smt. Anita Meena ‘Gunile 1.1753|kumariya |Bhinay |Ajmer 305:::021 Active
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fAwa:~Information regarding detailed of the mines in the Kharmor/Tehsil Area.

TRIT—SITT®T TH1® RPCB/ROIKSG/Ajm-25/2780 RATE 27.01.2022 3 &9 #|
wered,
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1 Near
S.NO.|Lease No.| Lessee Name Mineral Area . Tehsil | District| ECStatus Wi
Village Status
1 |6/1999 |Ancop Devisathi | elsparQuartz, | ocler uiiva  Isarwar [aimer | FEN®'  |inactive
Mica i Received
Felspar,Quartz, EC Not
12/1996  |Shubham minerals 4 Shokli Sarwar |Ajmer i
2 20 atich 9928 iya ar |Ajme A Inactive
3 |9/2001 |Shri Abdul Hakim  |Felspar,Quartz 4.8488|Sarana iSarwar |Ajmer :ei::: d Inactive
Smt Vishnu Devi  [Felspar,Quartz . EC Not .
4 |73/2001 4 . 4.45(sara Sarwar |Ajmer Inactive
2 vagle Mica E - o Received
Smt.Suman : £C Not
7 > { i Aj i
5 131/200 Khandeiwal Felspar,Quartz 5.00{Bawari Sarwar |Ajmer Nocuiend Inactive
£C Not
6 |15/1993 |Shankar Singh Felspar,Quartz 4.70{Piproli Sarwar |Ajmer ) Inactive
Received
N
7 laaz2000 Smt Shankuntala Fefspar,Quam. 478 d - ir EC 'ot o
Gupta Mica L Received
Vaidik Mines and N £C Not
8 |4/2004 it Felspar,Quarty 5.00{Kebania Sarwar |Ajmer R Ina
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Government of Rajasthan
sraterg @fa afyasm, @m e y-Rge e aea
OFFICE OF THE MINING ENGINEER, DEPT. OF MINES AND GEOLOGY, AJMER
s o Khanij Bhawan, sivdige @t & o gao 718/ Near RPSC Ghughra Ghati, 7aqy @13 3«
Phone; 0145-2424695 email; ME.AJMER@RAJASTHAN.GOV.IN

= e wgEe BgEn 9,
fherrre, Snem s (RToRer) !

s - Information regarding detailed of the mines in the Kharmor/ tehsil area.
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Valid Consent Status of mines falls under Godawan area as per list provided by Mines & Geology Department

PANRX cxx\,\\:

Sr. | Name of Mine MI no. Area in Village Tehsil District | CTO validity Mineral with production | Status
No hactare capacity
1 Shri Harendra 184/07 4.0 Chaat Nasirabad | Ajmer | 30/11/2023 Quartz & Feldspar-17472 | Valid
Singh Gurjar MTPA
2 Jai Shree 05/96R 4.9414 Sanod Nasirabad | Ajmer | 31/01/2025 Quartz, Feldspar & Mica- | Valid
Minerals 19580 MTPA
3 Shri Sanwarlal 85/2011 4.88 Kesarpura Nasirabad | Ajmer | 31/07/2023 Quartz & Feldspar-20000 | Valid
Meghvanshi MTPA
4 Shri Lalit Kumar | 445/05 4.0064 Sanod Nasirabad | Ajmer | 31/03/2023 Quartz & Feldspar-13104 | Valid
Sethi MTPA
5 Shri Vinayak 41/2009 4.7096 Loharwada Nasirabad | Ajmer | 30/09/2026 Quartz-7535 MTPA Valid
Corporation Feldspar-5023 MTPA-
Waste-5382 MTPA
6 Shri Govind 86/2011 4.86 Bhatiyani Nasirabad | Ajmer | 31/10/2026 Quartz & Feldspar-56000 | Valid
Soni MTPA, Waste-28000
MTPA & Sub Grade-
9333 MTPA
7 Shri Jaiveer 144/12R | 4.9640 Sanod Nasirabad | Ajmer | 31/05/2024 Quartz & Feldspar-19500 | Valid
Singh MTPA
Kachawwa
8 Shri Anil Mehta | 443/2005 | 4.8 Lacchmipura | Nasirabad | Ajmer | 28/02/2023 Quartz & Feldspar-7448 Valid
MTPA
9 Hindusthan 47/2000R | 4.93 Sanod Nasirabad | Ajmer | 30/11/2022 Quartz, Feldspar & Mica- | Valid
Mica & Mineral 2860 MTPA
10 | Shri Suraj Karan | 48/2005 4.10 Ramsar Nasirabad | Ajmer | 30/11/2025 Quartz, Feldspar & Mica- | Valid
Gurjar 16068 MTPA
11 | Shri Bhawani 347/08 1.0 Rampura Nasirabad | Ajmer | 31/03/2024 Massonary Stone-144000 | Valid
Singh TPA
12 | Shri Hemant 352/08 1.0 Rampura Nasirabad | Ajmer | 31/03/2024 Massonary Stone-141930 | Valid
Singh TPA
13 | M/s Jai Jinendra | 48/2007 4.0 Bawari Sarwar Ajmer | 30/11/2023 Quartz & Feldspar-17004 | Valid
Marble MTPA
14 | Rekha Marotiya | 32172004 | 4.9997 Kesarpura Sarwar Ajmer | 30/11/2026 Quartz & Feldspar-24492 | Valid
MTPA
15 | Shri Champa Lal | 549/2005 | 4.5 Kesarpura Sarwar Ajmer | 30/09/2023 Quartz & Feldspar- Valid
Sen 15834MTPA ;
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Valid Consent Status of mines falls under Godawan area as per list provided by Mines & Geology Department

16 | Shri Sumer 0372005 4.8002 Sarana Sarwar Ajmer | 30/06/2023 Quartz, Feldspar & Mica- | Valid
Chand Sethi 23907 MTPA
17 me Bharat 24/1999 4.965 Piproli Sarwar Ajmer | 22/12/2025 Quartz & Feldspar-24382 | Valid
Mineral Supplier MTPA
18 m;::. Anita 03/2020 1.1753 Kumariya Sarwar Ajmer | 30/06/2026 Granite-72576 MTPA Valid
eena
19 | Sm. .>:oov Devi | 01/1996 4.5900 Ramsar Nasirabad | Ajmer | 30/06/2021 Quartz , Feldspar & Mica- | Renewal of
Sethi Further ~ CTO | 9100 MTPA consent
renewal have been
application was applied &
refused on dated under
30/12/2021unit considerati
has reapplied for on at R.O.
CTO  renewal level.

application vide
application
dated
07/02/2021.

2.
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State Level Environment Impact Assessment Authority, Rajasthan

Room No. 11, Aravali Bhwawan, Jhalana Institutional Area, Jaipur ;
EE-mail:scinams202 | @gmail.com '

File No F1(4)SEIAA/Project/Cat.1(a). B2(2196)/14-15 Dated: 07¢ €8 2022
Shri Mukesh Sethi (Power of Attorney Holder),

S/0 Shri Mahaveer Chand Jain and Grand Son of Smt Anoop Devi
75, Ashok Marg,

Ajmer (Rajasthan)

Subject: Revival of EC granted by SEIAA vide letter dated 07.4.2016 in
favour of Smt Anoop Devi Sethi W/o Late Shri B L Sethi (Later on
transferred to Shri Mahaveer Prasad vide letter dated 31.5.2017) for mining of

mineral Quartz, feldspar and Mica, M L No. 01/96 Area 4.59 Ha near village
Ramsar Tehsil Nasirabad, District Ajmer.

Sir,

The Environmental Clearance (EC) was granted to Smt Anoop Devi Sethi
W/o Late Shri B L Sethi vide letter dated 24.5.2016 for mining of mineral Quartz,
feldspar and Mica, M L No. 01/96 Area 4.59 Ha near village Ramsar Tehsil
Nasirabad, District Ajmer by State Level Environment Impact Assessment
Authority, Rajasthan (SEIAA). The EC was subsequently cancelled by SEIAA
vide letter dated 06.12.2018. Hon’ble NGT vide its order dated 24.09.2019 in the
matter of Appeal No 02/2019 (CZ) Mukesh Sethi Vs SEIAA and Ors has set aside
the order dated 06.12.2018 as follows :

“It is the undisputed fact that the total area of 43 villages of Sokhliva is
more than 526.81 Km2 and out of which only 102.41 Km2 of sivayachak
land and 57.47 Km2 of Charagah land needs to be kept for conservation
of Lesser florican. In the absence of any notification for protection of
GIB or Lesser Florican or demarcation of such area on ground, the
mining lease area of 4.9414 Hectare of mining lease of 05/96 near
village Sanod can not be said to be falling within the conservation area
of GIB or Lessor Florican. We, therefore, set aside the order dated
06.12.2018 issued by SEIAA, Rajasthan to the appellant for cancelling
the Environmental Clearance dated 07.04.16."

A
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Accordingly, the order was considered in the SEIAA meeting dated
07.02.2022, and in compliance to the decision taken in the meeting it is
communicated that order of SEIAA dated 06.12.2018 stands set aside as per
order of Hon’ble NGT and EC granted by SEIAA vide letter dated 07.4.2016
in favour of Smt Anoop Devi Sethi W/o Late Shri B L Sethi (Later on
transferred to Shri Mahaveer Chand Jain vide letter dated 31.5.2017) for
mining of mineral Quartz, feldspar and Mica, M L No. 01/96 Area 4.59 Ha
near village Ramsar Tehsil Nasira\?;ad, District Ajmer, stands revived.

1
( P. K. Upadhyay)
Member Secretary, SEIAA
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